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8Iari S. C. SalllUlia: The hon, Mima· 
ter said lilal ~  k:.,rl..:. f;';' ~ 
are given, He gave us the loeation 
where the second kind of traimng is 
&:iven. May I know where the first 
kind of training is located? 

Shri Hathl: I have stated that 
specialised training is giVt"Il at Kotah 
and Nagarjunasagar because th.a! 
training is in earth moving and heavy 
machinery and the.E: machines are 
located only at these places. So fa,. 
as the other course of training is con-
cerned, the personnel are trained in 
construction and design of dams at 
various projects: Hirakud, Bhakrn, 
D.V.C., Chambal, etc. 

Shri Thlmmalah: May I know whc-
ther these trainees arc the person· 
nel of the engineering d'epartment" 
Or whether the fresh graduates com-
ing from the engineering colleges are 
also trained here? 

Shri Hatb.l: As I have said in the 
main answer itself, there are two 
categories: fresh engineering gradu-
ates and serving engineers also. Both 
are trained. 

Shri Aohar: May 1 know on what 
basis these candidates are selected? 

~ Hatb.l: On the basis of the re-
commendations of the State Govern· 
ments. 

DeIhl DevelopDlE:IIt Authority 

+ 
.217. {Dr. Ram Sabba, SIIl,h: 

Shrl P. O. Deb: 

Will the Mimster of Health bp 
pleased to state: 

(a) whether the assets of Delhi 
Development Authority have been 
transferred to Delhi Municipal Cor-
poration; and 

(b) the full details of the assets and 
the amount involved? 

The Minister of Health (Shrl Kar· 
mamar): (a) Except for the Delhi 
Ajmeri·Gate Scheme, all other assets 
created by the Delhi Development 

AuthOrity (including the Delhi Im-
provement Trust and Delhi Develop-
ment (Provisional) Authority, whick 
have merged in the Delhi Develop-
ment Authority) in connection witlt. 
Blum clearance work, have been 
transferred to the Delhi Municipal 
~ ~  

(b) A list of properties transferred 
to the Corporation is laid on the Table 
of the Lok Sabha. [See Appendix 
I, annexure No. 59]. The total 
estimated cost of these ::>roperties is 
Rs. 2,05,08,842/-(Rupees Two crores, 
five lakhs, eight thousand and eight 
hundred and forty two only). 

Dr. Ram Subba( SlIIgb: May I know 
why the Delhi·Ajmeri-Gate Scheme 
has not yet been transferred to thfr 
Municipal Corporation? 

Sbrl Karmarkar: I am sorry; 
.hould like to have notice. In any 
case, I shall inform the hon. Member 
and the House at the earliest. 

Mr. Speaker: I always see that han. 
Ministers some times do not look into 
all the files, and on things which do 
not relate to their own departments 
they are asked to answer on the floor 
of the House. 

Shri Karmarl<ar: It is not a ques· 
tion of this subject not falling within 
my subjects. I have been remiss in 
not remembering exactly what has 
happenpd in regard to the Delhi-
Ajmeri Gate Scheme. This is a mat-
ter which is looked into by our Minis-
try. Thi. is an important piece ot 
informatton which is required. It 
does happen that the notes do not 
contain a11 the replies to possible 
questions. We generally prepare 
replies for all the expected supple· 
mentaries, but once in a while, it 
happens that we miss one. I shaD 
immediately get the information and 
pass it on to the hon. Member. 

Mr. Speaker: was recently in 
Australia. There they do not give 
notice. On the spur at the moment, 
they put questions every day, because 
they exppct the han. Ministers to be 
ready with everything relating te 
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,their department. Here we are 
'giving 10 days notice and in spite of 
it, files have not been put ap before 
the hon. Minister. I am really sur. 
prised. 

Shrl Kal'llllU'kar:, I should personal-
h welcome that position in Australia; 
it is a good practice. 

SIli'I D. C. Sharma: We should have 
the Australian system here. 

Mr. Speaker: Even if we do, not 
have the Australian system h"re, I 
would urge on hon. Ministers to be 
ready with information, as if the 
Australian system is prevailing here. 

Democratic Decentralisation 

+ r Shrl Rami Reddy: 
"218. ~ Shrl Abdnl Salam: 

L Shrl Jhulan Sinha: 

WiiJ the Minister of Community 
Development and Co-operation be 
pl"ased t'O state: 

(a) whether the policy of demo-
cratic decentralisation is beinll: im· 
plemented according to schedule; and 

(b) if so, how many panchayats 
(State-wise), are now discharging 
the functions of planning and exe-
cution of development works ~  
the Community Development Pro-
gramme'? 

Tbe Deputy Minister of Comm.-
nity Development and Co-operation 
(SIld B. S. Mnrthy): (a) There is no 
schedule drawn up for the implemen-
tation of the Panchayati Raj. 

(b) In Andhra Pradesh and 
Rajasthan, where the scheme of 
Panchayati Raj has been so far imple-
mented and the responsibility for the 
deve10pment programmes at the vil-
lage level devolved, on the Panchayats, 
8425 Panchayats in Andhra and 3502 
in Rajasthan are thus entrusted with 
the planning and execution of deve-
lopment programmes. 

8hri Rami Reddy: May I know whe-
tber at the block level and district 
level, committees or institutions have 

been formed fOI' the effcctive func-
lioning of this scheme? 

Sbrl B. S. Murthy: Yes, Sir. 

8hrl Rami Reddy: Does Govern-
ment propose to make any assessment 
of the progress made in these ins ti-
tutions? 

Sbrl B. S. Murthy: Both in Andhra 
and in Rajasthan, the new system has 
just started. It will take sometime to 
make the assessment. 

Sbrl Ibulan Stnha: May I know if 
the State Governments other than 
Andhra and Rajasthan have been 
sounded with regard to the adoption 
of this system of democratic decent-
ralisation? 

Sbrl B. S. Murthy: Yes, Sir; all the 
States have been apprised of this and 
all the States are doing their best 
to implement it. 

Shrl Thlmmalah: May I know whe-
ther the Central Government or 'the 
Planning Commission have defined 
the powers to be entrusted to the 
panchayats throughout the country in 
a unitorm way? 

Tbe Minister of Community Deve-
lopment IIIId Co-operation (8ul S. E. 
De,.): Conditions vary so widely frcm 

~ to State that it will be very 
unwisp for the Centre to prescribe a 
common system 10 apply to the .. hole 
country. 

Sbri M. C. Jain: May I know whe-
ther the' scheduled castes and back-
ward classes in the villages are get-
ting adequate representation in these 
panchayats? 

Slli'i B. S. Murthy: I do not undcr-
stand what the hon. Member means 
by adequate representation. All Stale 
Governments are taking necessary 
precautions to see that the sch"duled 
castes and scheduled tribes, wherever 
Ihey exist, are getting representation. 

Shrl B. E. Galkwad: May I know 
the number of panchayats in Bombay 
State who arc discharging the lunc-
tion of planning? 




